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ORDER 

Heard 	Id. 	counsels 	for 	both 	sides 	over 	the Misc, 	application - 

for 	restoration 	of 	the 	O.A. 	The 	Id. 	counsel 	Mr. 	Roy for 	the 	applicant 

submits 	that 	he 	could 	not 	attend 	court 	on 	10.1.2001 due 	to 	his 	illness 

for 	which 	the 	O.A. 	801/96 	was 	dismissed 	for 	default on 	that day. 	He 

prays 	for 	restoration 	of 	the same. 	Therefore, 	the 	M.A. 	is 	allowed 	and 

the order 	of dismissal 	dated 	10.1.2001 	passed 	in 	O.A. 801/96 be recalled 

and 	the 	original 	O.A.be 	restored 	to 	its 	original 	file and No. 	Let the 

O.A. 	be 	listed 	for 	final 	hearing 	on 	18.7.2001. 	M.A. No. 	169/2001 	for 

' 	condonation 	of 	delay 	for 	filing 	the 	appIiation 	for restoration 	is 	also)allowecj & 

disposed of. 

Member (A) Vice-CIman, 


